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Mr. C.B. Sharma, Counsel for applicant.
Mr. Mukesh Agarwal, Counsel for respondents.

) The learned counsel for the respondents submits that the

applicant’s transfer order has been cancelled and he has been
allowed to join at his origgf%lwg%ce of posting. The learned
counsel for the applicantthat no formal order has been
received by the applicant for the cancellation of his transfer
order. '

In view of the written submissions as well as arguments
of the learned counsel for the respondents that the transfer
order of the applicant has been cancelled, this OA has become
infructuous. Hence this OA is dismissed as having become
infructuous. The interim order granted on 27.08.2013 shall
merged in this order.
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